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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL, JAIPUR BENCH, JAIPUR.

0.A.No.190/99 . Dete of order: 17.11.1999
Eacheer Mchammad, S/c Shri Alladin, working on the pcst of Shunting
Zamadary O/o the. Chief Works Manager, Western Rly, Kote Divieion,

R/c J.P.Nagar, Gopsl Mjll,rKota Junction.

' ...Applicant.
Ve. ,
1. Union cf India thrcugh General Menager, Western Rly, Churchgate,
Mumrbai . A
2. The Divisicnal Railway Manager, Western Rly, Kcta Divn, Kcta.
2. Chief Werke Manager, Western Rly, Kote Diviesicn,; Kota.

4. Divieional. Operating Menager(Estt) Western Rly, Kota Divn, Kcte.
5.  Sh;ri Mansoor Ali, Shunting Zamedar, O/c the Chief Worke Menager,

Western Rly, Kota Division, Kota.

) . .. Respondentes.
Mr.P.V.Calla - Counsel fcr aspplicent. '

Mr.R.G.Gupta - Counsel fcr respcndente.
CORAM: | )
Hen'ble Mr.S.K.BAgarwal, Judicial Member
Hen'ble Mr.N.P.ﬁawanip Administrative Member.
PFR HON'BRLE MR,.S.K.AGARWAL, JUDICIAL MEMBER.

In this Original Applicaticn the applicant mekes & prayer to guash
and .cet asicde the inpmgned créer dated 19.4.99 by which the epplicent

stancs reverted.
2. Reply was filed by the respondents which is placed cn reccrd.

3.' The learneé counsel for the respendents at the time cf afguments has
submitted . that in view o1 crder cated 4.5.99, -the impugned crder deted
19.4.99 was helé as jnoperative.~thefefcrep the grievance of the applicant
has already been recressed.

4. We have peruséd the orcer Cated 4.5.99 which is reprcduced as uncer:
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5. This crcder cf the respendents mekes it very clear that the order
dated 19.4.99 passed esrlier mede incperative. In view cf the order dasted
4.5.99 by which the grievance cf the spplicant has been redressec; this

0.A has beccre infructucus.

6. We, therefcre, ;dispcse of thie O.A in view cf the order dated
4.5.99, 8= having beccre infructucus. 1In case any order is issued against
the applicant for his reversicn, the spplicant will be free to apprcach
the Trjbunalf

7. No crcer as tc cceste. ,3
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(N.P.Nawahi) ;7 (S.K.Agerwel)
-Memwber (B) Merber (J).



